
HIGH COURT OF-.IAMMU AND KASHMIR
(Olficc o{-thc I{cgistral Vigilance at Srinagar)

******

Subicct:- Action Plan/Targct lbr disposal of cascs by the end of
March 2018.

CIIICULAII.

l). All Principal/Additional I)istrict and

cfliective steps to:-

A. Criminal Cascs:

i) Dccidc/disposc ol all oascs of undcr-trials by 31.03.2018
whcrc thc chargc shcct has bccn liled on or before
31.03.201s.

ii) Dccidc and clisposc of all criminal rcvisions by 31.03.2018
filcd on or bclbrc 31.06.2017.

iii) Dccide and disposc ol by 31.03.2018 all criminal challans
(irrcspe ctivc ol- involvemcnl o1' under-trials), wherein
charge shcct/challan has bccn filcd on or before
31.03.2013.

iv) Dcoidc and disposc of'by 31.03.2018, all Criminal appeals,
filcd on or bclorc 30.03.2016.

li. Civil Cascs:

i) Dccidc and disposc ol'by 31.03.2018 all civil original suits
and othcr Civil matters which have bccn filed by or before
31.03.2013.

ii) Dccidc and disposc o1'all civil misccllancous appeals filed
on or bclbrc 30.06.20 I 7 by 3 I .03.2017 .

iii) I)ccidc and disposc o1' all rcgular appeals filed till
3 1.03.2013 b1' 3 1.03.20 1tt.

2) 'l'hc Special Jr,rdgcs (CIll). Jarr-rmu/Srinagar and Spccial Judges,

Anti-Corruption, ol thc Statc shall dccide and dispose of all the
cases filcd on or be.florc 3 I .03.20 1 3 by 3 1 .03 .2011 .

3) All the Civil Judgcs ancl Judicial Magistratcs shall take etTective
stcps t0:-

A. Criminal Cases

i) dccidc/disposc o1'all cascs ol'undcr-trials rvhcre thc charge
sheel/challan has becn liled on orc before 31.03.2016 by
31.03.2018.

ii) decidc and disposc ol all criminal challan (irrespective of
involvement o1- undcr-trials), whcrcin charge sheet/challan
has becn lllcd on or bclorc 31.03.2013 bv 31.03.2018.
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I]. Civil Cascs:

iii) decide and dispose ol'all civil original suits and other
civil matter which have becn filed by or before
3 1.03.2013 by 3 1.03.201ti.

iu) if in any Cor"rrt thcrc is no case, instiluted on ore
beforc 31.03.2013, pending, such Courts shall decide
and disposc ol'alllhosc civil matters which have been
institutcd on or belore 31.03.2016 by 31.03.2018.

4) Bail Applications

All bail applications shall bc dccided within a week in
terms of ordcr datcd 05.03.2017 of l-Ion'ble Apex Courl
passcd in thc case litled llussain and Anr. Vs. Union of
India.

5) Cases whcrc intcrim ordcrs have bccn passed

All casesiapplications where interim stay ordcrs have been
passed shall be dccidcd within onc month of passing of
intcrim ordcr.

llv ordcr
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I/C Registrar Vigilance
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Copy to:-

Datcd: 07.7.2017

l.
2.

Ii.egistrar Gcrrcral, I ligh Court of J&K for information.
Principal Sccretary to IIon'ble the Chief Justice, High
Court ol'J&K.

3. Secretary to I Ion'blc Justicc

4 A, r,rincipar Di,;.i.i,l;T::lilii:lrr*is 
Lordship

inlbrmation and necessary action.
5. Inchargc NIC lligh Court of J&K Srinagar, for

uploading on ol'f icial wcbsite.

0^, r.0\\T\'/ q\' '

(Sanjay Dhar)
I/C Ilegistrar Vigilance


